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,As regards 'the alle.e!:l'rampage by' 
Bl:PORTED ANI-MALAVAJZ AND' ANTI- Shiv Sena against South-Indians hO-
TAMILIAN pOST!RS IN BANGALOaE AND" tels and other properties iri o a ~ 

INCIDENTS IN BOMBAY the facts as ascertained from the 
Government of Maharashtra are a ~ 

PROF. P. J. KURIEN (Mavelikara): 
I call the attention of the Hon. Mi-
nister to the following matter of ur-
gent public importance and I request 
that he, _may make a statement there-
on: 

"The reports of anti-Malayalee 
at:ld anti-Tamalian posters appear-
ing in Bangalore as also the alleged 
rampage against South Indian ho-
tels in Born bay causing damage to 
properties." 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFA-
IRS (SHRI YOGENDRA MAKWA-
NA): Sir, according to the informa-
tion received from the Government of 
Karnataka, posters appeared in some 
colleges and public colonies in 
Bangalore on 8th March, 1981 to the 
eJfect that Malayalees and Tamilians 
should be sent away from Karnataka 
State with in a week failing which 
they will be denied water, lights and 
rations and would be subjected to so· 
cial boycott. The State Government 
have further informed that the mat-
ter was raised in the State Legislative 
Assembly on 9th March, 1981. The 
Finance Minister, Karnataka. while 
deprecating the appearance of such 
posters stated that the safety of 
linguistic minorities in the state 
would be ensured. He further assu-
red the Assembly that all measures 
to prevent any untoward incident 
have been taken by the State Gov-
ernment. The whole matter is :being 
inquired into by the State authori .. 
ties. The State Government are earn-
estly engaged in maintenance of cor-
dial relations amongst di1ferent ling-
uistic ,roups and there is no Se:lSe of 
blsecurity in the minds of linguistic 
minorities in that State. 

follows: 
On 9-3-1981 a 'Morcha' of Shiv 
Sena and Maharashtra Ekikaran' Sam--
ity c,:lllsisting of about 50,000 persons: 
was taken to the Council Hall where 
the State Legislature meets. The .. 
'Morcha' was to urge the State Gov-
ernment to resolve the border issue-, 
between the States of Maharashtra 
and Karnataka. The 'Morcha' dis-
persed at about 6.00 P.M. Some of -
the participants in the Morcha while 
dispersing, pelted stones on t ~ sign-
boards of some shops, broke down the' 
wooden stalls fixed to the wall and 
set fire to the empty racks of hawk-, 
ers kept on the footpath of Dr. D. N. 
Road. Another section of the parti-
cipants damaged the showcases at the 
Victoria Terminus and Church Gate-
Railway Stations and removed the 
articles displayed in the showcases. 
They also pelted stones at showcases': 
at sOme Railway Stations in the BUlb,;. 
urbs causing minor damage. One of 
the shops looted was that of a South·' 
Indian. 
The S tate Government has reported" 
that the police resorted to mild lathi-
charge at trouble spots in Dr. D. N. 
Road and at the Victoria Terminus' 
Railway Station on the morchasists' 
indulging in such activities. 'So far' 
39 persons in aU have been arrested" 
by the Bombay Police in various-" 
parts of the city. During these inci-
dents two Police Officers including 
one Superintendent and four police-
men sustaind injuries due to stone .. 
throwing. Offences have been regis-
tered under various sections of t e~ 

nd~an Penal Code for' rioting and 
lootmg. The State Government have 
reported that calm lias been restored' 
In all areas of the city. " , 
I would, like to., make 'it el4i!8r, that 
the Government· views theIIe mahl-
festatiOJ1s; Of' o ~  withr 
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with, with a "firm hand. The' State by those \'iho are in position ~  :'.; 
Government concerned, nQ.lTJeiy, Kar· pO:1sibility. " 
nataka and Maharashtra have taken 
suitable and adequate steps to deat 
with the .situatio:l and will continue to 
dO,so. 

PROF. P. J. KURIEN: !'frst of an. 
I thank the hon. Speaker, though he 
is ':.lot in the Chair. for having permit· 
ed this. Call-Attention. This is, ot 
course, a very sensitive and important 
subject. But I do' not know why 
the priority has been changed; is it 
because it is thought that this is less 
important than the other topics'? I 
had to ~ e up my luneh and sit here 
all the time. Anyway, I cravn the in-
dulgence of this House to give me a 
patient hearing. 

I am not ra;sing this issue for tak-
ing any political advantage at all. I 
am also aware that, fortunately, 
these mischief-rnal-ters have not suc-
ceeded in a Hgger way in Karnataka 
or in Bombay. But we all know that 
our countt·y has suffered much dlle 
to lin~ i8tie and other caste divisions. 
Actually our country was ttivided in 
the n3tn.? f}f reJj:rion. Further, at 
p eS ~lt  we see that, in the north-
ea'stern ref kn, class wnr is going on 
on the basis of l::mgu:.'Ige. In Guj-
arat also what is going on is a 
la~  war. I had the opportunity 
of viSiting some parts of Guja· 
rat, and I personally foun:1 that 
a lot or atrocitips were being' 
eom'llitted en th ~ Hari;ans in 
GUjarat. Now, this is the position in 
the north-east and h the west. More 
or less, the south was free Of this so 
fa-r, btlt I am sorry to say that at 
present attempts are being made to 
spread the fire on the south also. 
t ' woud. not have raised this issue at 
aU becaUSe raising the issue of the 
anti-Malayalee and Tamilian posters 
iii·· Ban,alore or whathappe.ned .in 
BO!libay will give unnecessary pub .. 
. llett1, . to ,thOse miacreants. So I 

Sir, language has never been "'a" 
point of contact in . our country in the 
past: But we all know where. I am ' 
sorry to say, actually the Shiv Sena . 
started in the mid-sixties. There was 
a national leader. He was born in· 
Karala and some Of his colleagues 
wanted to fight him a'1d wanted to 
defeat him. So Shiv S ~na was en~ 

couragcd in be mid-sixties in Bom-
bay. That is a fact. But in other 
parts of the country, again I am say-
bg an:! in the South and especially 
in Karnataka or Kerala or a i1~ 

NaJu these feelings were not there 
so much. You may be aware that in 
the Kerala Council of Ministers there 
is a Minister who is a Kannada. 
speaking man. Again in the Karna· 
taka Cabinet there is a Minister who 
is 'a IVlalayalee-:::p23,king n.an. AU 
these are ther-e and we· are proud ot 
that. 

AN HON. ME;MBER: Tamil Nadu 
Chid Minister. 

PROF. P. J. KURTEN: I did not 
want to refer to it. Against the Tamil 
Nadu Chief .Minister, wliat I under-
shnc1 is, :; prouo!,?;a'l('a is going on in 
the name of parent3ge hut it has not 
bC211 accE'pted by the people there. 
That is v.;hat I am saying. But there 
is that propog3.nda. But, by Dnd 
large. what we are ~in  b the 
So~t  is that there is no such ranco\U" 
as it is there in some other places. 
But, unfortunately, the peop1e in the 
political party. especially, in the rUl-
ing Party there are trying to whip 
up linguistic regional feelings. 

I am coming to the poster iSSue in 
Bangalore. But this was preceded br 
two incidents. One is a public pro-
nouncement by the Chief Minister or 
Karnataka albout an issue that . was 
closed or that was a non-issue. That 
was discussed at length and that was 
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DO UlWe· 'in the light .. And . that is the 
boUndary dispute· between Kerala 
ud . Karnataka-the Kasargod issue. 
t have no objection to the Chief Mi-
nister holding his own view but he 
made a pronouncement in a public 
~~  about that boundary dispute 
between the two States as if a boUD-
daT7 dispute between two States is 
more important than disputes of our 
national "boundary itself, which we 
mlve yet to settle. We are having 
SO many problems there but this mi-
nOr point has been raised. 

Secondly, we all know that' there 
.• as a strike in the Bangalore public 
undertalting. I am not going into 
the merits of the case. I am not going 
to justify the strike or otherwise. 
That was not.my purpos? But an 
attempt was made by the ruling Party 
in Karnataka to divide the workers 
on the basis of language ... (lnterrup-
ti0ft.8) Yes on the basis of caste and 
language. " These two incidents and 
these two pubtic positions taken /by 
the ruling Party there indicate cer-
tain things. I do not want to bring 
any political thing into this, I am 
not saying that. I am talking on a 
wider basis. Sir, I am not blaming 
the ruling Party also. Sometimes 
the Opposition people also are doing 
these things but I can understand the 
Opposition dolng it. But what is the 
purpose Of the ruling Party doing it? 
When they themselves do it, what 
will be the position of the country? 
Anyhow the Cruef Minister encoura-
ged all this and e:1couraged a 
boundary dispute which Is a non-
issue. He brought it into light 
and created issues to the ruling Party. 
Then, the Students' Union President 
of the ruling Congress (I) there is-
sues a statement. All this is becauie 
of the encouragement of the ruling 
Party and the Chief Minister of Kar-
nataka. What is the result? The re-
ault is that the NSUI which is the OJ'-
pnisatioo of the Students· Wing of 
the ruling Congress (I) came forward 
and they have displayed PO.Stera ia 

th. etty ,of BaapJoN li nl ~  
tum' to Tamlliana,and, MalaJ .... 
leave the city within' cm.r-Week tau-," 
,in, which' 'electricnty will be curtail-
ed,water will be curtailed and alae 
they will be subjected to social, boy-
cott and rations will also be stopp." 
This hal appeared there and it is ill 
the name of the Congress (I) , political 
wing of the students' union-NSUI 
President. Not even that .... The 
Prea:i.dent ~ l e  do ,not know whe.-
ther' ~ he WiilS prompted-to write to 
the Prime Minister of this country 
about whose outlook I never question 
and, I think it is beyond dispute. He 
dares to write to the Pr irne Minister 
of this country that she should ,take 
steps to evict these Keralites and 

Tamilians from Karnataka. What a 
plight it is to this country? That is 
what I am saying. This is all en-
couraged by a Chief Minister and I 
do not want to make comments OD 

this because I do not want to aggra-
vate the situation at all. But, if any-
body on the other side, has doubt ab-
out this-I have got a pamphlet here 
which is distributed in the name of 
Shri F. M. Khan, M.P. whose name 
is also there and the name of the 
NSUI President is also there-I have 
also Jot the poster with me. Now, 
the N.S.U.I. e i ~ent  name is men-
tioned there. This is a Congress(I) 
Union. You may dispute this that 
somebody else might haVe ..done thia 
mischief. His name 1&., there and it is 
your duty to ftnd out under whose 
mischief it· was done. If you refuse 
that N.S.U.l. has not done it or if 
you refutes that Congress (1) has no 
role in it, then, it is naturally your 
duty to ftnd out who has done 
this. Now, the Centre is IIst-
ting up Commissions of Inquiries, 
C.B.I. enquiry, is there. Let them do 
that in this caSe alsO. I do not want 
to say anything more on this. I do 
not want to aggravate the situation. I 
do not want to fan the ftre which t. 
alfeardy there. Cbmin, to Bomba7. 
you know what happened. You wou14 
have read the papers. In Bomb." 
none otber .tban'ijle Chief Miob-. ,;",. , 
1!oml>ay, a "llW ~  ,of 'tile ~ 



l)~  was,.iabJQ a ,seeretaJ:'Y of, ~ 
C~ ) l e ·eucb·a man ahoulc1 
have • n._*-.l o l~loo i  receivi.n. 
the Shiv SeP. You know what they 
have' done., You know when police 
h8s registered cases at least they" ar-
-rest the people.. That is not so here. 
Look at the attitude of the ruling 
party here? How do you. deal with 
_ it? How are you going' to solve the 
problem? Who has enco\U"aged this? 
In Bombay, you know, we have a pro-
blem as mentioned earlier. Same is 
the 'case with reg.rd to Gujarat. That 
h; spread to Rajlsthan. Do you want 
such proalems in the South too? Why 
do you encourage all this? I do not 
want to take more time. I can only 
-restrict myself to asking certain spe-
cific questions. We expect the Prime 
Minister also to be here. This is a 
very important matter and I hope 
the House will agree with me on this. 
-It is in the press that the President of 
the NSUI, Karnataka has written .. 

MR. CHAIRMAN: There are still 
four speakers. At 15-30, there is a 
-Private Members' business. 

PROF. P. J. KURIEN: You have 
changed the priority. Is it my fault? 
This should have been taken at 12 
noon. Anyway I will take two or 
-three minutes. 

M;R. CHAIRMAN: There are .four 
:speakers to speak. At 15-30 the Pri-
'vate Members' business is coming up. 

PROF. P. J. KUlUiB:·It was in t ~ 

·press. The N.S.U.t ·President has writ .. 
-ten to the Congress .(1) President such 
.a letter against the Tamilians .:And 
~a layal  The Coni~ ) e i .. 
dent happens to be the Prime Minister 
.of this colll'll1ry and SC), we arev.l1 con .. 
e ~ about it 'and it is for ber to 

~tell us whether such a letter ~ ·at all 
received and, if so, what is the loeaetion 
·of '. the Prime Minister? And. also 
What -action she is o~  to take 
tOn such a miscreant matter In the 
Kamataka Sta.te. This is my first 
'QueIuon. 1 appeal to "tile Prime !din-

te~ ot  in her capacity as the Con-
,- e C ) e i~e it and the Prime Min-
'iater Of· tile country-'!h.at. she o~ld 
~d iae  her -Pariy lea~ ~ }:)oth. 1n ltar-
Batalta: ,.nd Mabarasfitra not. to Indulge 

in ~e qlJe_p politi ~ ~~~ n~ ~  
division ui'the count& on -the basts.ot: . 
language, caste and religion.. " 

Coming to the Home Minister I 'Rant 
to know..,.,-,whetner he is prepared tp 
write to the Chief Mj.Disters of tiia· 
concerned States to refrain from ~n  

couraging this sort of thing. For ex-
ample, there are inter-State water" d ~ 

putes and boundary disputes. Whether 
the Chief Ministers win address thenl-
sehres to the fact that they will not 
make public pronouncements in e ~ 

peet of inter·State dispu1es without the 
concurrence of the Home Minister. n~ 

stead of making public pronouncements 
they can corile to the negotiating 
table. I would specifically like to 
know from the Home Minister whether 
he would write to all the Chief Min-
isters in this respect. Secondly, what 
steps have been taken by the Centre 
to protect the minorities both in Kar-
nataka and Maharashtra. I would 
also like to know whether the Govern-
ment have niade some enquiry through 
their own machinery and, if so, ~t 

steps have been. initiated by the Gov-
ernment. 

How are you going to protect both 
the language-a:ld caste minorities in 
these two States ruled by the Con-
gress(I) Governments. 

THE MINISTER OF STATE IN' 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
Sir, the hone Member throughout his 
speech was saying that he did tlot 
want to take any political advantage 
or make any allegations but I find 
throughout his speech he did that. 

PROF. P. J. KURIEN: No. I chal-
lenge it. 

SHRI YOGENDRA MAKWANA: 
You have mentio:led of Congress (1) 
party .... 

PROF. p. J. KURIEN: That is a fac-
tual statement. 

SaRI YOGENDRA ~  
The bon. Member said t a~ ~~ 
})Osters were pasted on the walls.':' 
have referred to that in my sta . 
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ment also. M&nythings·· were attrl. .. 
t~d to, Congress (I) in GUjarat ) 1~  

PROF. Po J. KURtEN: 1 did Ihlt 
. say about Gujarat 

SHRI YQGENDRA MAKWANA: 
I am only giving an example. Please 
have patience. I just a~t to give-
an example that a raid was carried 
out in which some pamphlets wel·e 
found from the students which were 
attributed in the name of Harijans 
just to incite the caste Hindus. This 
is being done by many people and 
many parties. Who does it? Gild 

bows .... 

PROF. P. J. KURIEN: How tli ~ 

Home Minister of a country can say 
that? 

SHRI YOGENDRA MAKWANA: 
You bear me .. 

'1"1 "'"'" ~ ~ 11 ) : l3I'Gf 
lll~) ~~ ~l  ~ ii~ ~ f't1 t ~ ~ 

~dl t, aT q ~ ~l  iPTT ? 
~ q t ~ ~ , fitf ~l  ;r(Y t, ~ T Cfil 
. ~1 ~ n ~ I 

SHRI YOGENDRA M ~  

I am giving a simple example. In 
Gujarat it was found out from t ~ 

doctors that the literature which was 
attributed to Harijans was in fa,ct 
emanating from the caste Hindus; 
it was printed by them and circulat ... 
ed in the name .of Harija:1s. Like-
wise in Karnataka also they are at-
tributed to Congress (1) at:ld NSUI 
etc., but it is nof done by them. On 
the contrary ... (Interruptions)' Please 
bear me. I did not interrupt him. 
Why should he interrupt me? 

. M.R. CHAIRMAN: He has ':lot in-
terrupted the member when he po ~  

Let him complete bis reply. 

SHRI YOGENDRA MAKWANA: 
NBOI President has a~e a p l~  

. statement. He . has openly, denied it. 

. H' : aaiel ht· bal·nQ·:·haQd ,:, In: t 1e ~ ..... , 

. te~  ";li appe;u'eci,·in-·:,Dt!ecan>'"o. Hearld 
on 12-1-8l. Ag81rt it',apPeared' in ~e  
Katinada'Prabha on 12th March. ·Reba. 
made his . pOSition . very clear' "yinS 
'he has no hand in theSe po te ~ Sit, 
I have got it verified fromthePrimf!' 
l\Urtister's Secretariat, from my'·' party 
office etc. No such letter e ei t~  

in the name of either the Prime Min-
is tel' or as Congress President, in tbe 
party office. No such letter has ~n 

received. The first Cl.uestion which 
'the hon. Member has put is about 
the letter a nd then he said. i,t the let .. 
ter is received. what is the attitude 
and this and that. I say, there is no 
such letter. Therefore the questioD 
does not arise. ' 

Secondly, he asked a question about 
the public Pl'i)uounceme:1ts of Chief 
Ministers and SJ on. May I point out 
to the hon. ~ile e  that the Chief Mi-
nisters in Kera!a Bnd West Bengal, and 
Tamil Nadu. also, many a time a ~ 

certain Pllblic ollo n ~ eat  We 

have no ~nt ol over the C.Ms. or 
course we can advise the States. But 
we cannot force the State Govern-
ments. We cannot force the Chicf 
:Ministers to speak or not t<l speak . 
Also I can assure the hon. Me ~  

that b, the Home Ministry there is a 
Co~ nal Harmomy Cell which is 
looking after s'.lch things·: It is 
there in the Home Ministry itse' .. ! 
which looks after all these matters 
and drawing attention of the State 
Governments from time to time when 
any such bcidents happen. There is 
the Minorities Commission also. There 
is the Commissioner for Linguistic 
and Religious 'Minorities also,' AU 
these three o ~anl ation  are there. 
One is in the Home Ministry itself, 
this is that Monitoring. Cell." There 
are these other two crganisatlona. Oa. 
is the CommissJorier and the other is 
the CO.mmiuion. ~ey also look into 
all these matters. Whenever there 
is an incident they receiVed 
ccnnplaints and they' enquire, . latp· 
them.. , They ... investigate into aueh 
atte~  And theY lend t ei ~ta 
to the Ce i~al ~t  ne ~ 1t 
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Now, .'. Sir l the UUrd. question whir.h 
the . hon. Member put is' about the 
stttpS taken to stop Such incidents in 
the 'States" of Kainataka and Maha ... 
rashtra. Sir.' I can assure the hone 
Members o,r this' House that time 
and again \ve write to all the state 
Governments about these things. 
We have already writte:l to both the 
State Gov&.rnments to take the neces-
sary steps in. this case also. 

PROF. P. J. KURIEN: Please 
clarify one p:)int. I asked him OUE' 

quesUon; he has denied the letter. 1 
accept it. Does it mean that a a 
these mischieves are done hy some-
body else? I asked a question. I ask· 
ed this of him, not as a leader of 
~e Congress (1) Party but 83 the 
Home Minister. If it is denied a.ld 
it was not written as Congress (1) 
President. th'a!n, who has done it'! 
Has he conducted any enquiry illto 
the rna Her? Was any such thing 
done? If so. will he reveal the posi-
tion to the House? (Interruptions) 

MR. CHAIRM.AN: Order pleat-ie, 
He is replying to it. (Interruptions) 

SHRI YOGENDRA MAKWANA: 
So far as the question of the letter is 
concerned. I am coming to it. No 
such letter was received. So far· as 
the question of posters is on e n~d  

the Government of Karnat'=1ka has r2-
pstered a case under Set'tion 153-A 
OfIPC in R. K. Puram Police Station 
on 10th March, 1980, Crimin:d Case 
No 90 of 81. That is in respect of pos-
ters'" . They. are investigating into ~ e 
matter. They have registered the of-
fence; they are proceeding i:n the 
lIl.tter; once. they find out the person 
they .. will pUnish him. 

.' ~  ·'P. i. KURIEN: Against 
whom is the· case? 

IHRI' yOair.Ni:)ltA MAKWANA: 
117 ... clear. n en~ there is nobody. It 
'Ja" .• ' ·e .... ·.ie;lstered apbst 'an-offence. 

PROF. P ... :t. KURiEN:' My specie· 
ftc question is about the ~ iti .of·-
the' minorities in the State. Are, the-
Government prepared' to conduct. an. 
enquiry' into it with the help.of the··. 
C.B.I.? 

MR. CHAIRMAN: It is too generaL 
a question to answer. 

PROF. P. J. KURIEN: Sir, this is 
a specific question. Otherwise what, 
is the use giving Callbg Attentiou ' 
Notice on ·this subject? 

(Interruptions) 

15.26 hrs. 

[MR. DEPUTy-SPEAKER in the Chair]' 

SHRI GEORGE FERNANDES", 
(Muzaifarpur): We have not eom-
pieted the Calling ~ ttention Notice. 
There are still some Members to· 
speak on this. Thereafter, the hon. 
Minister has to reply. Now, it is' 
going to be 3.30 P.M. At half-past-
three you have to take UP the Prh"ate . 
Members' business. -., 

MR. DEPUTY-SPEAKER: We have-
got to take up the Private Me e~  

business a 3.30 P.M. We have to si-t 
late after 6 O'clock to finish the Cal-
ling t ~ltion business. 

SHRI GEORGE FERNANDES: So,. 
we can take up after 6 O'clock. 'l'he 
Minister for Parliamentary Affairs·· 
~  to present the report of the· 
business Advisory Committee for t.,,&'· 
next week's programme. 

THE MIN.ISTER OF STATE IN"' 
THE MINISTRY OF HOME AFFAIRS 
AND DEPARTMENT OF PARLIA·· 
MENTARY AFFAIRS (SURI P .. · 
VENKATASUBBAIAH): I' have . to, 
make a statement regarding the· n~  

week's business at 6 l~  
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16 .. 30 hn. 

COMMITTEE ON PRIVATE "MEM-
BERS' BILLS AND RESOLUTIONS 

SEvENTEENTH REPORT 

SHRI CHINTAMANI PANIGRAlfI 
(Bhubaneshwar): I beg t:o move: 

''That this House do agree with 
the Seventeenth Report of the Com";' 
mittee on Private Members' Bllls 
B!l1d Resolutions presented to the. 
House on the l1th March, 1981:' ., 

MR. DEPUTY-SPEAKER: Tb.., 
question is: 

"That this House do agree with the . 
Seventeenth Report of the Com-
mittee on Private Members' Billlf 
a:1d Resolutions presented to t l~ 

House on the 11th March, 1981". 

The motion Was adopted. 

15.32 brs. 

RESOLUTION RE: STEPS TO IN-
CREASE FOOD R C ~ 

contd. 

MR. DEPUTY-SPEl\KER: ~ 

House will now t~ e up' furtller ~~ 
. si4eration t?J the ol~ i ll R~l o~ 
mbved. by Prof. Satya Deo ~ ~ 
27th February, 1981: . 

"In view of the 1act that a.bout 
three-fourth of the POPUlation o t ~ 

country is dependent on agriculture 
8:ld has a vital role in ·the ecoD.ODl1' . 
of the country t thill House . recom-
men(l.s. to. the o e l l ii~ tp. gi ve 
pr(1)er i ~ti~~  to. t ~ ~~~ tS  
~~~ i~  t ~  p~~  ~~~ •. 
seec\s and farm. . np1e en~ pro.,< 


